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MR. DEPUTY-SPEAKER: Nothing
is going on record.. (Interruptions) ]
shall make it very clear to the hon.
Members that you cannot compel the
Chair to do everything according to
your wish. Let it be clear.. (Inter-
ruptions) I am on my legs now. I
had gaid at the beginning that, real-
ising that Members were under cer-
tain pressure, I have allowed Mr.
Dandavate to make a submission, if
that is all that you want. Xe made
his submission. The Minister of Par-
liamentary Affairs is here; he has got
his ears angd he has listened to you.
It you want me to add that the Gov-
ernment may come forward with a
statement because the tragedy is a
great one, it would have been a simple
matter.. . (Interruptions). But soon
after Mr. Dandavate made g submis-
sion, three or four or more Members
also stood up and wanted to convert
the whole thing into a debate and that
is not permissible. If it satifles you,
Since you are agitated, I would say
that the Minister for Parliamentary
Affairs is here; he will take note of it;
and I think it would be advisable for
the Government to come forward with
a statement.

14 45 hrs.

ESSO (ACQUISITIUN OF UNDER-
TAKINGS IN INDIA) BILL—contd.

SHRI RAJA KULKARNI (Bombay-
North-East): I have pointed out that
this Bill should be passad immediately
and unanimously and that nobody
should oppose it because and delay in
the passing of this Bill or any opposi-
tion to this Bill would only help the
other international oll companmes which
are operating in this country. The
fear which I expressed on that day
hag proved to be correct. We have
learnt now through the Press that there
is a concerted mowve and a conspiracy
to delay the passage of this Blll or io
see that this Bill is not passed at all
I would esunestly request miy hon.
friends here that they, should lend
their support to this Bill not only on
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the ground that it is a progressive
measure but also on the ground that
it is the best measure ynder the cire
cumstances and that is how it ghould

go through.

We have read in the Press that
Burmah-Shell and Caltex, which are
other cil companies apart frorn Eisso,
do not like this measure. It has been
the demand of the whole country that
all the three foreign cil companies
should be nationalised. But Govern-
ment has taken a certain pclicy of
going through a phased programice of
nationalisation, one after another. We
are not against that policy. There are
reasons why Burmah-Shell docs not
like this measure, If the Esso Bill is
passed now, probably Burmah-Shel: is
feeling that its bargaining powcr for
getting a higher quantum Ilater on
through a separate negotiations would
vanish They would like that Govern-
ment negotiatiates with all the three
companies together so that the thrce
oil companies can pressurise the Gov-
ernment fogether to give tihem more
than what they have ziven to Esso.
So, we should net full into the trap
of Burmah-Shell and Caltex companies

while taking a stand on this Bill
There are also other reasons. The
question of increasing prices of pet-
roleum products as a caonseguence of
the rise in the crude prices at the
international level was discussed this
morning. I am not touching that point
now. But in addition to tnis unplea-
sant factor, we have alsuv hzard that
Burmah-Shell and Caltex refineries
have approached the Government for
raising their refinery processing fees.
This is Intended to hit the ‘Govern-
ment directly because Government
has announced a new Price Inquiry
Committee. We have pointed out to
the Governnment that, *hough on the
one hand the crude prices have gone
up, these foreign o0il companies have
reduced thelr cost of producticn in
the réfineries to a large extent through
technological advancement aad by re-

ducing the strength of employees by
50 to 80 per cent over a period of four
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or five years. So there are large
savings which they have effected in
refining. But they want more charges
for getiing more profits, It is also
evident from this that they want to
create confusion in the passage ot this
Bill. 'lThat is one point.

We also know that Burmah-Shell’s
one of the parent companies is Burma
Qil \Company. For the last one year,
BOC has not been agreeing with the
Government on revision of prices of
crude oil from Anam produced by Oil
India. It is creating, unnecessarily
obstacles in the way of Goveirnment

taking over 24 per cent of its shares
in Oil India,

This shows that Burmah Shell, whose
one of the parent companies is Burmah
Oil Company is interested in giving
trouble, and in delaying angd stalling
the negotiations with the ‘Government.
The Burmah Shell and the Caltex are
interested that the ESSO deal should
not materialise, Oif)] India 1s an Indian
company and the Burmah Oil Com-
pany holds 50 per cent shares in it.
With 50 per cent shares, BOC is loot-
ing this country and its profits are
going up. There is a supplementary
agreement of 1961 to decide the price
of ths crude of Assam which 1s sn indi-
genous crude. QGovernment has asked
the Burmah Oil Company to revise
the o©ld formula of the Assam crude
which is an indigenous crude but BOC
Iz stalling and is not allowing the
Government to take a decision so that
at least the indigenous crude would be
available at a little cheaper rate by
reducing their fabulous orofits which
they are getting under the old supple-
méentary agreement. Now they have
been successful in fighting against the
Government. They thought that they
would be losing the battle if ESSO
deal goes through. Therefore, we
would like that this whole nefarious
game of the other oi]l companies should
be foiled@ and T want the Minisfer to
take the House into confidence.

What is the role of the BOW which
iIs a parent company of the Burnah
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Shell in this country in respect of Oil

India? We demand a probe into the
workig of Ofl India. The delay in
taking over 25 per cent out o:r the

50 per cent shares, which the BOC is
holding, needs to be invastigated.

There are two disputes pending with
the Government sgince April 1972 and
the Government could not take a deci-
sion. One is the price of Assam crude
and the other is the fabulous perqguisi-
tes and other allowances which the
BOC’s top officers are getting. They
feel that probably if the ESSO is
nationalised, all their fabulous per-
quisites which they are drawing at
preseni will wvanish. I am told that
these points were brought to the notice
of the Governmeént by the Indian re-
presentatives of Oil India, I am told
that they draw city compensatory al-
lowance in Delhi to the extent of
Rs. 3000 per month per head apart
from a salary of Rs. 5000 or Rs. 6000
or Rs. 7000 which they are drawnig.
Now these things they will no longer
enjov. That is why they are putting
obstacles in the passage of this Bill
I would. therefore, urge on nll sec-
tions of the House that we chould agree
to the passage of this Bill as early as
possible and uvnanimously also.

It is good that the Government
should come to =a settlement with
£SSO and come forward with a Bill
for taking over the ESSQO Fastern In-
corporated. We must realise that it
has got an impact which is both pnoli-
tical as wel]l as economic¢ from the
point of view of mobilising the petro-
jeum resocurces of the country What
exactly is this company—ESSO Eastern
Inc? "It is generally known that it i=
an international oil company. Now its
name is changed to EXXON from 1972
onwards., This ESSO whose assetls and
linhilities we are mow taking over for
some amount is one of the assaciate;
and one of the {mportant associates O
EXXON., operating In Asian and south-
eagt Asian regions, Now. India is one
of the fields where it is operafire.
The EXXON international oll company

is 113 year old company. Ther have
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created a havoe dAuring the last 25 or
30 years in different paris of the
world. This EXXON is a sort of loose
federation working In more than
100 countries with more than 300
associates of which Indian operations
is one. I know the Indian operations
are not very hig, Six. At the same
time they want India to remain with
them for their various other benefits.
And therefore ESSO Easgtern Incor-
porated was very much interested here
to continue for a long time.

However, due to changed 1nterna-
tional situation they themseives gave
an offer to withdraw. Governmeaent
modified and changed the whule offer
in such a way that the demand of the
people to nationalise ESSO gnd the
ESSO’S offer to withdraw are all re-
conciled in the context of the present
international situation. Tbherefore, 1
would urge upon everybody to try to
understand the significance of an in-
ternational company like this which is
being taken over in this part of the
Asian region where BESSO Easstern In-
corporated, an assocliate of EXXON
has been operating. At present the
role of the international ESSO com-
pany has been changing It is chang-
ing in the sense that internationally,
they were powerful from all =ides.
They controlled not only 85 tn 70 per
cent of the crude products and the
crude transportation but *hey also had
strength even to influentce and nressu-
rise Governments in developing
countries. Reeently, to be exact. du-
ring the last vear and a h»l? they
have started losing ownerships. They
are not losing the profits.

MR. DEPUTY-SPEAKER: Are you
taking over ESSO by this Bfli? Its
Habilitiez and assets are being taken
over.

SHRI RAJA XULKARNI: I know;
we are not taking over ESSO: we are
taking over the assets and liabilities.
I am coming 1o this point by saying
that this is the first step. Tn respect

MARCH ¢, 1974 Undevtakings in India) Bill: 280

of this international <il business, it is
Very necessary to take this ovey, be-
cause in India, Sir, when the whele
country is sutfering, ESSO did not
suffer. We werpg not getiting cruds In
adeguate guantities, and at cheaper
rates, people could not get petroleum
products, The country {s heavily
losing in foreign exchange. People
and the whole nation is suffering, Sir,
look at ESSO. Do you know what
their palance-sheet shows? During
1871 and 1972, during these two years,
the balance-sheet of ESSO Incorpo~
rated in India {(which we dre now
acquiring here) showed that they had
the highest-ever profits compared to
those during the last 30 or 40 years.

I now will deal with the provisions
regarding workmen, 70 per cent of
the employees of this company are in
my union. They are organised in my
union. There are three undertakings
and I would therefore like five or 10
more minutes to be given to me. There
are six amendments which I have given
on this Bill. We should protect the
interest of the workmen. But before
that we should know the position of
ESSO in its relationship with work-
men.

15.00 hrs.

Essos in India whose assets are
being taken over. had given a picture
in 1971-72 as if their future was all
dim and dark and that they were
going out of this country and their
profits had all decl aed. They forced
the workers to come to an ungreement
on a bonus of 10 per cent, but
actually in 1971-72 their proflits
showed that the workers were en-
titled to a bonus of 20 per cent and
that was the highest bonus that the
workers could get. This high bonus
could ecoma about because when the
country suffered the compeny did
not suffer mt all.

We find the same picture at the
international Jevel also. During
1978, the business of this Inter-
national oil company has been more
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than Rs. 21.000 crores, which is more
than double the budget of the Go-
vernment of India, which was pre-~
sented by the Finmence Minister only
the other day. I would not go into
it., My only point is that it is neces-
sary that the assets and liabilities of
that 0il company should be taken
over as early as possible.

The nature or characterisation of
this take-over is a very important
point, because there appears to be
some confusion over it. From what
we have seen in the press, probably
the Bill refers only to the first phase
of the Government’s agreement with
the Essos. I think it would be better
if the hon. Minister takes the whole
House into confldence by giving us
the main clauses of the comprehen-
sive agreement and a full or com-
plete picture of the agreement which
would be completed over a period
of seven years. The filrst phase is
that the marketing companies’ assets
are being taken over..... -

PROF. MADHU DANDAVATE
(Rajapur): Does the hon. DMem-
ber mean to say that under the entire
agreemont which is not known to us,
there is going to be a complete take-
over?

SHRI RAJA KULKARNI: Accord-
ing to my information, the agreement

deals with complete take-over a
period of years. It is a phased out
nationalisation.

MR. DEPUTY-SBPEARKER: who
has taken him into confidence in re-

gard to the agreement?

SHRI RAJA KULKARNI: From
the press repoxrts that have come,
this is what we have understood.
That is why I have said that it is
better that the hon. Minister takes
the House into econfidence....
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): It will help as aiso
to speak in this debate if you can
get this information for us from the
hon. Minister regarding what the real
proposal in the agreement is.

PROF. MADHU DANDAVATE;: It
is a very important point that the
hon. Member hag raised. If the hon.
Minister can really tell us the facts,
it will be very good.

MR. DEPUTY-SPEAKER: I am
not a very avid reader of newspapers.
Shri Kulkarni may have other sour-
ces than the newspaperg which are
being read by us. If he has an idea
about the agreement, he can come
forward with it, and I shall give him
another five minutes.

SHRI RAJA KULKARNI: Even in
regard to the first vhase of nationali-
sation by way of taking over of the
assets of the marketing company, to
which this Bill refers, to acquisition
of 74 per cent of shares hag created
a loit of confusion.

MR. DEPUTY-SPEAKER: Where
is it mentioned in the BRBill? 74 per
cent of the shares and 26 per cent of
the shares is mentionedq only in the
Statement of Objects and Reasons.
So, how are those things relevant?
He has already taken 20 minutes.
There are others who would like to
make their submissions.

SHRI RAJA KULKARNI: I am
coming to that. I have tabled six
amendments. My point is that there
should be protection for the workers,

MR. DEPUTY-SPEAKER: He can
speak on the amendments again. On
the plea of amendments, he cannot-
take the whole time of the debate-
now.

SHRI RAJA XULKARNI: The
point is that there are provisions of”
the Bill which have created confusion.
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Regarding protection of the wor-
kers’ interest, my Bnly plea is this. I
have tabled six amendments. Go-
vernment are now  seeking to take
Ppower or autharity to terminate,
change or wlter the conditions of
service of some employees wherever
they deem fit. The purport of my
six amendments is that Government
should not exercise this right so far
as the workmen are concerned.
According to my information, there
are 2900 workmen who are covererl
There are only about 20 who are on
overseas wuassignments and there are
125 employees who are drawing more
than Rs. 3,000. So far as the work-
men are concerned, I am seeking
complete protection for them with,
no change in their service conditions,
continuity of employment in the
same jobs and better prospects. It is
with this intention that I have tabled
my amendments and I am sure the
Minister will apply his mind and
accept all of them.

W sEe® ant (IS ) 1 FuTEder
Wi, g9 BEE A9 wIAT w weatad
fatas gx waf FT@ & 1 wAr WA,
X garar fr fawrsdy g€ wf =E=vr
Y gurey ¥ foag Ty FT A FI0T
X & foa Few ST 49T A1 99
®F FERTAET 74 SOAWT AT WOIA
w7 ot & 1 WA ST A WET W B 9O
¥t F ww ¥ gurx g§Fm . § A
mmﬁ'rgﬁ? T 4 9y fAug
forgqr & s & fograa: & wgwa g,
afrr s gor snar & e xa faola &
I FaxeraAETaATTTFH
aficrrm TrwT AW F www AT AT oA
oI § SU Y g v & fag o a3
w7 arfaew & 9w # fawra W et
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O & 9w & anw Gav 7@ wAT e Jeid
F mre ¥ fedt werc # wdr g
1
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TTT Y Y oY ay wefr wPaw T gg wEr
fo foa wmaar € aa ¥ v agdr
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qEr |AT 7 O Grir™ wy RfadE ay
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gz e A &\ AFT AT [oA BA
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g

ST IRTger ag & fr WA waEw
¥ faer % g war & T 74 TXEHE qWC
Fear weadT ¥ wdx. W} E WX 26 TF
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THY aw Iy & 1§ AT WTEST
g fr o & g¥ Raw el wE QR Y
1 Eraeard fe 7% AT ¥ 08
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T W A O AT AT AT 26 TIRE
WA OR ATTH 1 CEEY AT 99T HI<-
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qg FETETET AT a7 B osEy #v T
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TTAT +  TH FArH IEHRT g7 F Faeea
Ffg Y T E AW wrw Frufa vz & fw
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Frar @ & W AW oA A TE T
g ¥ o g% 7 "Ny ®wErv W
AYAT WTAT WY WA T W Ny ANy
FT ¥, SHHT USEIAHLOT FTA HY 7T Ky
47 ? wgY Fdr ghrze ar s uw feT
i Qe RE W F wwar g froww
TH ATHN A ATAYEHY TTq |
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Sfgg a1 1 &fwes s@e & P

AT g 55 S AHWIT I 62 T T FH
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gt aw fagdy W ¥ wTaTaw 2
AT TR vy o 2,
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SHRI BHAGWAT JHA AZAD
(BHAGALPUR): Sir, 1 congratulate
the Minister for bringing this Bill
before the House, but I wish I could
have congratulated him profusely
with all my heart, because, firstly,
in this House and outside, many of
us had demanded the take-over of
this foreign company many, many
years before. Now this offer which
is being played up as a voluntary
offer is not really a voluntary offer but
it is circumscribeq by circumstances
prevailing outside this country. Secon-
dly they have exploited this country
enough; they have repatriated enough
profits, many hundred times more
than what they had put in this indus-
try in this country. As Prof, Danda-
vate rightly pointed out this is the
type of offer which was given
to  our Government. What exact-
ly is the total implication in this
negotiation? I ean neither understand
nor appreciate. What is the compen-
tion that is proposed to be given. Here
it says Rs. 2.52 crores and the total is
said to be about Rs. 18 crores. Who
knows? It may be Rs, 28 crores. We
do not know enough about it. The
argument advanced is that in seven
years it will be 100 per cent and that
this arrangement will be a gain to this
country. But we ask: why project it
for seven years? Why not right now?
Is it not time that foreign oil compa-
nies are taken over? To an interjec-
tion by Dr. Ranen Sen or Jyotirmoy
Bosu probably, the hon, Minister said:
my party had decided to take over the
commanding heights. This is one of
the important commanding heights of
our economy which should have been
taken over long ago.

Why should they take only 74 per
cent? Do you propose to say that in
these commanding heights only the
tops would be taken over and what
remains below is left out. We feel
that it should be 100 per cent take
over; it should not be a projection in
terms of years; it should not only be
Esso but also Burmah Shell and
Caltex. I need not quote figures. In
this House, I have quoted figures
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mary times. Shri Hiren Mukerjee and
others have also guoted figures many
times. Those figures speak volumes
how the seven big cartels are mono-
polising crude in the middle east; not
only that: by their super tankers they
drive out and starve the developing
naticns. Therefore, I ask: why should
it ke limited to 74 per cent? Why do
the Government propose to give Rs.
2.52 crores for these junks? What are
these installations in Bombay, Madras
and Calcutta? Have they assessed the
marxet value of these items for which
they are paying this sum? Have they
set up any committee to go into this?
Can they say that these are not junk?
We are going to pay Rs. 2.5 crores
free of income-tax. If it is taxed it
will come to much more. Why should
that not be taxed? They have taken
encugh profit out of this country; they
have done enough harm to the Indian
economy. They have taken out from
the reserve fund completely in the
name of repatriation of profits. For
this huge amount which we are giving
them. they are giving us junks. Why
not IOC be allowed to expand with
the same amount of Rs. 3 crores that
i« proposed to be given? The 10C to-
day is in a better position to distribute
those things which we are taking over.
1 think the Minister has enough power
and control to direct the IOC in re-
gard to this matter. The value of the
things that we are taking over is zero
hecause they have depreciated wvery
much. The Indian Oil has built good
facilities all over the country to deal
eflectively with distribution.

Then, 1T would like to know why
these Rs. 2.50 crores are being paid.
My first_question is why they should
be paid at all? They have done more
than enough harm by exploiting our
country in mep and material. Hav-
ing beep in position for some time I
kncw how these oil companies have
brought the Indian emplovees to
their knees. Sri Raja Kulkarni in
a representatien then told us in the
Ministry that they use to call their
Indian officers. make them sit in the
ante-room and sign such agreements
They have done enough humiliation
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to this country, to our Indian emplo-
yees in this country; they have taken
enough profits out of this country.
Why should they be paid at all?
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Of course, I do not like the hiking
of prices at all by the Arab countries.
which has put the developing coun-
tries into difficulties. I am glad the
Minister has entered into some agree-
ment with them. For that I congra-
tulate him. After this hike in prices
these companies have the magnani-

mity to offer themselves to
be taken over by the Gov-
ernment. There is no magna
nimity there; in fact, it is ths

other way round. So. I want to know
why they are being given compen-
sation, and that too with all the ex-

emption like their shares in the
equity capital of Standard or Lube
India would not be touched, their

trade mark or right to have a trade
mark would not be touched and their
patents registered in this country
would not be touched. Why should
we give them all these exemptions.
I woulqg like to know why this is be-
ing done. Then, why is the Reserve
Bank of India not allowed to play
its role, so far as the remittances by
this Company outside India are con-
cerned? Why has the Reserve Bank
been debarred from performing its
duty? Why should we give them all
this concession whep we have facts
and figures galore of this exploitation.

When our friends on the other side
talked ot nationalisation, the Minis-
ter intervened to say that this is not
nationalisation, it is only acquisition
because our party hag not decided
about nationalisation of everything
but only the commanding heights.
I_say that a majority of members in
the party want nationalisation of this
concern. Let there be a consensus
on this. I think the Minister himself
agrees that there should be nation-
alisation. But there may be cons-
traints in the Government because
of inter-play of influences. I think
the Minister and the Government
must be bold enough to throw off the
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Do they mno¢ snipe at us cvery aay.
Only today we read in the news-
papers pf the treatment meted out to
Shri N. N. Pande., in the US Senate
or Congress thay maid that they will
not purchase Indian sugsr beoause
India is ngt aupparting them in Vies-
nam. It was @& very objectionable
Statement. 1s that the conaideration
for our fearing them or not annoyiag
them? We have seen what the
Seventh Fleet have done in Vietnam.
S0, I would request them to brush
aside all such consgiderations and take
over this company here and now. By
that we are not daing anything
wrong. We are not infringing any of
the provisions of the Constitutiomn, be-
cRuse we have given them much more
than they have invested in this coun-
try.

Coming to the service conditions of
the employees, especially of officers
drawing above Rs. 3000, w’hy should
they be guaranteed when ‘they come
under the Governwnént. The Com-
pany adopted hundred and one ways
to pay these officers from the pool
fund. Wil the Minister also create a
pool fund to give special facilitiezx and
perqu.tsitea for 'these officers? Or
course the Government have rightly
taken the right under gne nectiontb
modifty them. )

Then I come
Manggement.
shape of management for these seven
yvears when 74 per cent will be with us
and 28 per cent with them?

I would like $0 know whether this
26 per cent shall have or shall not
have the right to vote our basic
resolution in the Board of Directors.
Will there be any sach elause that on
such basic assumptions or resoclutions
there should be three-fourths majo-
rity? Will there be any such clause in
the agresment and, it so, in that ocase
nothing will go through because they
w{ll have 28 per omnt with them. 8o, I
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want to know what shal} be the strao-
mmmmumwmtm
the powexs of that.

I would say, it is necessary that the
Government shoqld, take it over now.
My hon. friend Mr. Kulkarni said
that he would not say that, because
that will mean that there are lobbies
in the country. The people in the
country only see the lobbies in the
country, nothing about the personal
views and opinions. I agree that the

Minister should take over that

immediately. .
What is the sanctity about 14th

March? Why should they bully us,

yYou take over before 14th March - or
g0 without it? What is the sanctity?
If there is any sanctity, and this is the
most important Bill of all the legisia-
tions that had been brought in this
House during this session, why was
not this legislation put first on the
list on the 18th February itself? I
would have very much liked this Biil
to go to the Select Commiitee and find
cut why Rs. 23 crores are being paid
for the junk which virtually amounts
to about Rs. 5 crores, as Dr. Ranen
Sen calculated it, on the basis of
income-tax exemptions and all that.
I do not know that. We are now being
told, you take it right now before 14th
March. Why? Why not 18th February?
Why should they bully us, either you
take it before 1l4th March or go with-
out it? Is it a pre-candition in the
agreement that we shal} have to hand-
over 74 per cent only when you take
the junk in the shape of installations
at a cost of Rs. 24crores which virtual-
)y amounts to Rs. 5 ctrores?

With these words, I give my condi-
tional support to thiw Bill, with these
fmportant considerations and, I hope,
the hon. Minister wil] clarify thewse
points for the benefit of the House.

*SHRY J. MATHA GOWD!;R (N!l‘-;

rig): Mr. Deputy er, rige
::gr,,n feyw wordg on XSSO (Ac-
guisition of TUndertakings in India)
Bill 1974, on behalf of my party the
Dravida Mynnetra Kszhagam.

T Origing speech was delivered im Tamil’



293 ESSO (Acqu. of PHALGUNA 13, 1895 (SAKA)
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At the very outset, I would like to
Say that I weuld have extended my
whole-hearted support te:the Covern-
ment if they had come forward with
a Bill nationalising in full the foreign
oil company, the ESSO instead of
just smequiring the assets of the
company. The hon, Member belong-
ing to the ruling party, who preceded
me, rightly pointed out that the Con-
gress Party was committed tc the
::;mna:;sation policy for the pur-

e securing the commandin
heights of the economy. But this legisg-
lation is meant for acquirng only the
assets of the ESSO and not full natio-
nalisation. It seems that there is a
contradiction among the members be-
longing to the ruling party and the
Ministers of the ruling party running
the administration. 'This Bil} is u
classic e.xample of the Government’s
vascillating policy of nationalisation
of industries in the oprivate sector
which are vital for the country’s
economic development.

When the Indian Iron Co., Martin
Burn Co.. and Alcok Ashdown Co
were sought to be nationalised, in the
initia] stage only the managzement was
taken over and compensation was also
paid even for that This was the
same approach adopted in the case of
nationalisation of coal mines also. At
that time, all the Members belonging
to the Opposition objected to the
payment of compensation for simply
'.taking over the management. Here,
in the case of ESSO there is a
further departure. The Government
propose to acquire 74 per cent of the
shares of ESSO. The remaining 26
prer cent will continue to be with
ESSO. Only after 7 vears the com-
plete nationalisation of the company
will be effected. For doing this the
Government propose to pay a com-
rensation of 2.5 crores to the com-

It has been stated that negatiations
were going on with ESSO for the past
two years, 1 wonder why the Govern-
ment @id not take steps much earlier
1o mationalise these foreign o1} com-
panies. In Burma, the foreign oil

Undertakings in 204
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companies were nationalised many
years ago. A small neighbouring
country Sri Lanka nationaligsed the
foreign oil companies in 196l. In
Egypt, which is also a small country
compared to India, 1he foreign ofl
companies were nationalised in 1966.
It is really surprising that we, wheo
boast about the vastness of our country,
about India being the biggesi demo~
cracy in the world have taken this
half-hearted measure of acquiring the
shares of only ESSO in the year 1974.
Even now the Government have not
taken the most desirable step of
nationalising all the three foreign oil
companies. If the Government have
rome forward with the proposal of
acquiring the assets of Burma Shell
and Caltex also, along with this
legislative proposal for ESSO, even
that would have been welcomed. But
the Central ‘Government have their
own method@ of doing tnings about
which so much is talked about,

Tt has also ben stated that the ESSO
came forward voluntarily with this
proposal. I would like to say that,
after exploiting all these years the
national wealth of the country, they
have come forward with this proposal.
As they are convinced that there is
not much for them to expropriate in
future. they have come forward with
this proposal voluntarily. If the
Government had nationalised the
foreign oil companies much earlier as
had peen put forth by the hon.Member
of the ruling party who preceded me,
there would have been no need for this
kind of legislative proposal at this
time of international ofl crisus. The
Government could have averted the
situation of trying to secure the com-
manding heights of economy at a time
when the entire economy of the country
seems to be beyond redemption.

During 1969, these three foreign oil

companies remitted abroad Rs. 81.91
crorves, in 1970, 73.64 crores and in
1971 Rs, 04.49 crores. During the past
14 years these foreign oil companies
are reported to have remitted abroad
1040 crores of rupees. When they
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fintd that they able to do thisg in
future, they have"” this voluwsitary
offer and the Govermment have fallen
a prey tv this offer. Perhaps the
Government wint' t0 compensate them
by giving Rs. 3.5 crores which they
could expropriate, as if whatever had
been done before was not enough.

Due to the machinetiems of theee
Toreign oil compandies, the import bill
of crude oil for the country has been
8oving up. In 1970 the import bill of
crude oil was BE. 102 crores and in
1872 it had gone up to Ms. 144 crores.

Similarly, the assets of thes= foreign
©il companies are also getting dwindl-
ed. They are repatriating the assets
also gradually. In 1989-70, their assets
came down by 5.8 per cent in 1970-71
by 3 per cent, in 1971-72 by 6 per cent
and in 1972-73 by 8 per cent. As had
been repeatedly stressed by the
members of the ruling party, the asseis
of oil companies have no valug at all
after 10 years. The assets of ESSO
aze more than 10 yearg old. If annual
depreciation is caloulated, these assets
are worth net even a single pie now.
¥et the Government have come for-
ward with the proposal of paying Rs.
2.6 crores jin foreign exchange. The
Government are munificent enough to
&ive them interest also. They can
repatriate this amount tax-free.

The other two foreign oil companies,
Burma-Shell and Caltax have taken a
cue from this Bill for secruiring the
assets of ESSO. ¥Fromr todsy’s news-
paper repoarts, you: will find that by
demanding higher refilning fees for re-
fining the crude oil for government.
they have staked a higher claim of
compengation whenever the Govern-
nent propose to take the asesets of
these companies also. If the Govern-
ment had come forwasd with the pro-
posal of nationalising B these: three
oil companies, this sawkward situation
could have beéen averted. -Ig is really
regreaftible that the Govednment: are

mmmmim“m
thefyr mistakes. ’

¥ need not talk about international
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oil pelitics and how te oil curtels
hald sway over the sconnimisgs of ey
countries in the workl. T Cextral
Governyneat will be disii-edwised to
come forwand aF swrly as possibie with

mummmm
Jareign il at s o,
I am sirongly Veppossd to the-
of sven a single pie as corme-

pensation te these foreign ail com—
panies.

I hope that the hon, Minister of’
Petroleum and Chemicals will pay
heed to the demands of bis own
Party Members, though not tfo the
earnest please of the members of
Opposition parties, and bring forward
expeditiously legisiative proposals for
nationaliging these three foreign oil
companies and not merely for taking
over the assets of these companies
in the first instance. All the
members, including the ruling
Party members who had participated
in the debate on thiz Bill, have un-
animously demanded that not even a
single pie should be paid to ESSO for
acauiring the junk installestions. E
appeal to the bon. Mamber that he
should abide by the unammous desire-
of this House for not paying any com-
pensation. I am also egually op—
posed to payxing Rs. 2.5 ercres in for—
eign currency to the ESSO.

Though in principle 1 am in support
with the spirit of this Bil], i.e. gra~-
dual nationalisation of the foreign il
company, I am gpposed to the way in
which this is sought to be done.

With these words, I eonclude.

SHRI CHAPALENDU BEATTA~
CEHARYYIA (GAiridila): I will not cover
the groumd already coveretd by my
previous celeagues, far instsnece, the
quegtion ©f the basis of compenmstion
whether depreciation has been deduet-
ed from the gquantum wsxhich has been
fixed ari@® whether cothpetisation has

FE

|

#half ¥ tooef—althiigh
Yportine € mité as € tralle-uiniorlst—
the protection of pay and service con—
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diunns of employees of second grade
and below, of sthis undertakiog, but I
do#m»mmmmzmmmn-
Shri D, K. Borooah, that this
pubnc contrdl over the commanding
Mights is necessary. But this Bill, I
Aam afraid 1s smsll beer. What the
i iz trying 1o tackle is the vigible
¢iny tp of an ice-berg which js com-
posed of several big Iinoternational
ants like Exxom Mobil, Shell, Gulf
Taxaco, Armiaco and so on.

Sir, between these seven aqil giants,
in point of strength and resources.
after the Govermament of the TUnited
States, the Government of USSR, EC
and Japan, they stand fifth. So coution
is indicated in our approaches. Increas-
ing of oil prices, diverting of supplies
from one country to another, political
and economic blackmail, jinfanticidal
attack on many technical inventions
which cut down in the consumption of
‘petrol, and petroleum products have
high-lighteg their growth over the last
half a century. Sir, the marketing
part, the refininng aspect and off-shore
and on-shore drilling, these are ¢he
three major componenty of the oil in-
dustry itself. We will take over the
majority shares in the marketing sec-
‘tion. That bas itg own value, Sir. I do
not agree with my previous colleague
who says that: Well we are restrict-
ing it to only 74 per cent particularly
because I0C has not yet the expertise
in marketing, They s0ld furnace oil
at cut rate ‘to amdther off subsidiery
and lost crores. In respect of the
petralaim productg there are many

varieties an)y different prices and step
Ty step uniesg we take over the mar-

Iike Burmah Shell,
maﬁmmwﬁ:ﬂ:wamm
mﬁyudanotﬁmmheorthe
oﬂmr#t the grades of products can
wwm etontmic posi-
tion of the Indian gﬂmm

Now, whegt is the effect. not mexrely
the sconomic, bt the overall effact
which, at a critical moment of our

Thistory, ‘theas cwmpenies -hawe on our

Indéa) Bt .
thinking? They distorted our thinking
and they said: Well, you dan’t have to
g0 in for off-shore and on-shore drill-
ing, you don’t have to go In for hydro-
genation of coal and manufacture of
oil out of coal; you only just import
Arab oll and set up refineries here.
It may be a hindsight but that dis-
tforted our thinking and we are playing
the penaslty today.

Am regards the powers of these
companies, théy have forced MBritain
only very recently to increase the oil
prices by 8 penca and they even said
that that for North Sea Qil explora-
tion 53 per cent profits is quite reason-
able. They are mnow blackmailing
Japan; Norway is a small country. It
has nationalised its offshore drilting of
North Sea. They dig without waiting
for any foreign expertise. That is a
lesson for India to feoltlow, These
American companies reported the
largest increases in foreign dealings.
The figures are: EXXON (Esso) 83
per cent; Gulf 400 percent, Texaco 88
percent in respect of overseas profits.
Their operations are pgoing out of
America into fregh fields and pastures
now.

The Bill is of course better late than
never! It requires suave anad skillful
handling, Sir. We vongratulate the
bhon. Minister on the Hill which he has
brought forward and we hope and
trust that he will apply his suavity and
diplomacy alo to put it through.

DR. EAILAS (Bombay South): 1
rise to support this Bill whelehearied-
ly. I do not know why Pr. Ranen Sen
opposed the Rill, excepi the reason
that the Congress and the Communist
Party of India do net agree in their
ideology, in gexand to the early and
quick developrmant of the country
especiady in the technoiogical field of
ol .exploration ang distribution and
specialisation in other fields like oliler
products of petrolevsn. Can anyone
shy that the Gevernment of India
under the leadership of Prime Minls-
ter Shrimati Indira Gandhi and a dy-
wm::mm.u.mm-h



EREmlP TR T 6

| whoiamur%éonﬁwletto;thec tre
_than on the right would nof take ca
Ot enhancing the reputation of thb
- ‘country -‘but would ‘give more Profits
to the ' ‘rather than to our coun-
try? Nobody would believe such 3
thing, Under the circumstances, the
present agreement, for which I congra-
tulate the hon. Mi.ni.lter again, is one
tm best, and he must g0 ahead ‘with

it,

-MR.DEPUTY-«SPEAKER
manatgreatmm. .o

‘.DR. KAILAS‘ I’ have ot great
faith in the leadership of my country.
I shan convert you also pruently
when . I shall. mention the reasons for

my taith....

MR. DEPUTY- smm
wming a little :cemicai.

DR. KAIL&S I shall be ‘able to
convince you? Why do I congratulate
the hon. Minister? ESSO imports
crude at the rate of 8.32 dollars per
barrel while Iran and. othe;r countries
from which the Government of India
are going to get the crude sare going
to get from us. 10.03 doliars per barrel.
This means that Rs, 30 crores worth
of  foreign exchange will be saved per
yvear, and for seven years, it would
mean ‘& saving of Rs. 210 crores by
this agreement alone. .

Secondly, from ‘the very ﬂr;t year,
ESSO which will be under the lndian
Government will start earning about
Rs. 3 to Rs. 33 crores out of which 74
percentwiunccnmtou In the same
ratio, we ‘shall get preéfits ' in - Labe
India also and hancevtherGowmxnmt
of India #ngd this cowmmtry will be get
ting 74 per cent of the profits, which
would é¢ome to about Ma: 24 croreg per
year us profifts and debar ESSO from
taking over - certain things which they
wiére taking, becauide under this Bill,
full ‘control- and ‘management of the
ESSO wmbeinmaandcotMGw-.
ort:ment u!“’!nﬂa

mm»mvwhichiawmw-
"tmtisthit ©O1il technology is a deve-

He iz a

Iamhe-

lopin‘zm-ndhhubomthe_palmy_

'coaxpaniés. ‘And the

which we shoula try to énter.
wanted to turn’ away’ these thmc oil
Easos, as was
men‘t.ioned earlier by Mr Azad, wm
8ood enough to come 1drward or per-
haps they were forced to come to the
Government and offer 74 per cent, and
they would be working as a joint sec-
tor company for seven years. As one
hon. Member said, it is a phased out
nationalisation. There will be a phas-
ed out nationalisation so that after
seven years, it ‘wil become’ fully-
nationalised. But t.hese seven  years
are very: critical. :

- Whatever research and gevelopment
have taken place in the US will be
accruing to us and we will not be
waiting for this development to corne.

MR.. DEPUTY—SPEAKER: . Axe all
these part of the Bill here? _

DR. RAILAS: You seemed to he
Sceptical. Dr. Ranen Sen had opposed
the Bill amd I must explain.. .. .

MR. DEPUTY-SPEAKER: I am say-
ing that these do not form part of the
Bill. These are things outside the

\jscope of the preaent Bill

DR. KAILAS: Al.rught. Iwouza.

cOmetotheBﬂlﬂm

. Unfortunately, outr policy so tar ‘has
been to acquire or y nati?:n
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m."*‘“'" A.un‘iht. f"laave it"

'tommyoudonmmﬁ:wmh
me. -

MR, DWUTYJSPM S et
to listen to wyog,- but-- it- shmld e,

something within the scope of the
Bil.

DR. I{:AILAS 1: a:m. ‘talking -n th.e

point. e i
sSHRI © -hADHUaY?A "HALDAR
(Mathirapur):.

- Itis A dynamle speech
to support .a dymamic Minister. - -

DR. KATLAS: I was tryig o reply
d ou Wem 8180 Iisteni.ng ta hj_m_ e

BHR; MADHUR‘KYA HAE-RAR&.—
The Ministar is there to refplv.

DR. KAILAS Let. me also . neply

MR. DEPUTVSPEAKER: T do not
want- to harbour any idesg that I am
discrimipating..  Dr. Ranen Sen never
referred to thé azi‘eement which is not
within the Bill. Hé neéver referrell’ to.
any kingd of percentage of takeover
of ESSO. He referred to the pro-

visiops of the Bilk. :I womld dike#o do
the same. - o A '

KAILAS I would do that.

I think it is in clause 3 that we are
talking about the employees

MET nmpmm ‘*?ou can
talley about ihat. 2y

DR. KAILAS : !t‘he ‘Pliy seéales o

sOome employees are very-high. Ehers:
are only four employees who are
getting Rs. 7,500—8,000 and all the

onts "I terd oottt idn, avho

get between Rs. 5,000 to Rs/ 7,000 Whd
are so technically gualified i respect
of whom this House hgs animously

\.f‘

said tha¥‘they THast e ‘ ol par
:‘ith M&M zwl m'
TAS ”'w m e is

umwwmmww

the copp Thege offioprs have.
oneﬁtedremuﬁam.‘ﬂayﬂa..m

I'ndia) '.Ball

Dore, Pblll,ppmes md Gretcé m
theywiu‘bevmyusetul"iherecﬁugtﬁe
reﬁ:mryin Masthurs and-" -O:pal!ﬂo&

wark . in regard to other mﬂ.pw&es

I "'Wbuld ﬁke to‘-_’a‘sk ‘a few qhentioﬁs
ot ﬁte mmm;q that he can reply tH
mlying tD .the debate;

What wiﬂl the rep tntion on the
board of thadigem¥nt for the 7!
It should have. repregentatives of tiub
ESSO Staff A.aaociatlcm and the Labpur,
asgotiation about  WwWhich Shri Raja

Kulicarni ‘spoike? Is  he ' thinking  "of
cross-fertilisation betwapn the- staff of
ESSO and IOC so that we get the best
administration ,«of hoth? Is he .think-
ing of growth ‘and’ development of the
ESSO drganisation so that there 8 a
real growth taking place; as since last
three or four years, t;here WAs no
growth ‘or any developmeht in 'ESSO?
When is-he:-going to take over ‘Caltéx
and Burmah-Shell so..that when he dis
talking of the commandin_g hmﬁmt“ in

this‘ fleld he wilf be
those commanding ‘helghits with almﬂit

all the technological dqvelﬂentu
taklng' pmce an over élu worl .

I think,jn sleuse. 10, m 20, .. /the
word “trust” has been used; s, Jhow-
ever, thdt the rights’ amd mnterests of
ther heneficipwior of: the Mtist arée': nut,
in anyway, .p nﬂjqed doo i)
I do not m trust in
ESSO: “What & it w"héymbmi‘ by
naming his: e & frust ey a  forsd?
Neither there.is . ner . therve
is any trust. T requ h]m l:o klndly

\

Wim thus wén:ln, T cY ..’

-ﬁ m;ﬁm etm )_ = VTP
AT, F/E Www g felaw 8-
WX H g wgAT AT g el wdew
-AEw FATHT A 3§ ¥ wmwTT
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“Though Saudi Royaities and

taxes have socared to seven dollars
per barrel] the production costs

averaged only 12 cents ver barrel.”

faw 129z = wadw § IEEA
wTEaf T | H W AT R/
femar @ & :

“As a result, at present prices

Armaco nets more than 50 cents per
bHarre]l and is now producing 7.3 mil-

lion barreis per day.”

Ot 36 W T Q% f&+F T ST
HUTHT & 1 ST OEEE F AR ¥ Far
femfir @ 7 ‘“orww dwliw” & sy
g2 UZT SH W wEaTER® ¢

“Exxonn has not only grown but
also progpered, so much s0 that last
month it reported the largest annual
profit ever earned by any industrial
company, that is, 2.4 billion dollass

after taxem”™ é .

afy 240 FA¥Y TIWC' gy Qv
Frofr w7 pArer &+ QT g W
quOET ¥ Y w57 qw  wweafaay &
fasre wAwy Ser gar ¥ ¢ S
ETEY W 18Fq¥Te SR X @
g famww guagdw @ ¥
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SHRI VABANT SATHE (Akola):
Sir, 1 rise, te congratulate the Minigter
for taking the basic step of taking over
the marketing facflities of ESSO and
also for providing for the taking svVer
of the 74 per cent shares of the Com-
pany in a phased programme. But I
notice a peculiar feature in Esactically
every measure which the GOvernment
take for the taking over of the uader-
takings. Are we really in such a difi-
cult or tight position fhat we Wave to
tajce. measureg in a halfdeprtsd way?
I hope the Minister 'will  us ipto
cor¥fiderice and’tell us why 'w nejpo-
timtions started with this tariceriy; tiiey
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did not think Iin terms of taking over
100 per cent of the shares, not only in
marketing but also in refining and in
Lube also.

What is the peculiarity of this figure
of 74? Why do they not have 75 per
cent shares? Would 1t be right ig I
were to gay that it is because under
the company law if you hold three-
fourths of the shares then you can
change even the charter or articles of
association, which you cannot do 1if
yYou have only 74 per cent. Is that the
reason why the Esso Company insis-
led on your going to the maximum
Iimit of only 74 per cent and mot %5
per cent? Why is it that they say, “All
right; you take over our petrol stations
and other things all over the country
by paying us Rs. 2.5 crores”? They say
it knowing fully well that because
there are our TOC pumps all over
which are practically side by side with
Esso pumps, and because of the lack
of crude now which is about to stay at
least in the foreseeable future—there
is nop likelihood of plenty of 0il being
available for sale—by any of these
pumps —they feel, here is a good pro-
position and let the Government pay
Rs. 2.5 crores and take over all the
petrol pumpe which are, as it is, not
a profitable affair. They say, “you
take these petrol pumps or petrol
depots or some buildings here and
there but do not touch our real vested
interest in the Refinery section or
Lube India." They will continue to
have control there. In spite of your
taking 74 per cent with 268 per cent,
they still have a voice in the manage-
ment.

Faor a common man. it may appear
that the Government is taking over 74
per cent. What more do you wapt?
But 74 per cent does not give you any
right ta'bring abayt a single change-in
the articles of association. What are
the ariicies- of assaqciation? Have
you examined this? How does it give
you any benefit? Kindly cousider
this. I would like the House to be
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taken into confildence, when wa are
going in for such a major decision.

Now, I find here, clause 3 says:

“On the appointed day, the right.
title and interest of Esso, in relation
to 1ts undertakings in India, shall
stand transferred to, and shall vest
in, the Central Government.”

Here, ‘“Esso” means Esso Eastern
Inc., a foreign company within the
meaning of section 591 of the Com-
panies Act, 1956, incorporated under
the laws of the State of Delaware
in the United States of America, and
having its principal office at 2401
South Gessner, City of Houston,
State of Texas, in the United Stiates
of America;”

How doeg it appear to a person read-
ing this? He will think that *“on the
appointed day''—we do not know when
the appointed day will be; probably 7
years hence—the right, title and in-
terest of Esso in relation to its under-
takings in India shall stand transferr-
ed 10, and shall vest in, the Central
Government. Now, the undertakings
have also been described as, “Esso”,
“Esso Standard”, “Lube India”, etc.

On top of this comes clause 4 which
says:

“The undertakings referred to in
section 3 shall be deemed, save &8s
otherwise provided in sub-section
-

This is where the real crux of, the
matter comes. While at ogne place,
yvou say that you are going to take
over these undertakings, at another
place, yoy quietly say, “save as other-
wise provided”—a. saving clause, a
proviso, which takes away ng,
like, Yy pricking a balloon, the whole
air of the ballon goes away. It says,
“save as otherwise provided In sub-
section (2)”’. What is provided in sub-
section-(2)? That ig the, real cream of
Esso Company. It says undertakings
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Teferred to im gub-sectien (1) shall not
include the following, namely:-—

“(a) any share held by Esso in the
equity capital of Essp Standarg or
Lauabe India:”

You do not touch that. That is the
repl think. Secondly, it says.

“(h) saany trade mark, and any
righst of Esspg to use any trade
mark in India, apecified in the
First Schedule;

(c) «l}] patensts ang designs regis-
tanea“!n India In the name of

of this

foreign company in the national in-
terest of the country. That is what
"the objective appears to be, and that
is what you have said

the most unprofitable part of
Eapo, ie., the petrol pumps and other
huildings: but the real thing we are
not teuching. Then we also talk about
seven years. And what is the reason
2ilven? The reason is that the Com-
pany has long-standing contracts with
‘the Arab ofl producing cotntries and
we can get oll at a reasonable rate
from them; therefore, we must conti-
nue these contracis; if we try to take
ovar the whole thing we will not have
the benefit of those contracts for get-
‘ting of] at a low price. That ig posst
bly the argument given. But in the
changing structtire, in the context of
direét rdlationship with the Arab
countries, do you pot visualise that in
‘the héar-future you can-‘have a better
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terms of having our own refinery, hav-
ing full control over this refinery of
Esso here and now and then go fto
these countries and pay that either as
a successor we continue with the con-
tracts ‘which the Esso Company had
with them or we are willing to nego-
tiate even & fresh contract with them?
Will that not bhe better and free from
all feiters?

1 have a feeling—and this has been
strengthened today by the snubbing
that has bebn reported in the news-
papers which the Congress Committee
Chief gave on the sugar deal, where
he bhas said, ‘We are not going to pur-
chase sugar from you Decause ycur
Government has not supported us on
the Vietnam issue and other issues—
that there is a certain helplessness as
far as USA is concerned, and that is
in the name of reality, practical cons:-
deration, expediency and all that. Let
us be honest; are we really helpless
before them?

MR. DEPUTY-SPEAKER: Your
ana2logy is a little far-fetched. One is
the Congreas of America and another
is a private company, may be a big
company. The analogy is a little far-
fetched.

SHRI VASANT SATHE: If we are
helpless before a Govermment [
believe we may be more helpless be-
fore an Interastional cartel IMgre Esso.

I am trying to find an analogy on that
I want to know whether we are

courage and say ‘no’.
we &are s0 helpless. We can have

better negotiations; we are nalready
having with Iran. Also what you have
found in the Bombay High—and if the
progpect Iz gdod, you may find a subs-
tantinl deposit should give you more
confidente instead of Atffidence.

Wy Iant point is about exployees. I
wdulgd beg to submit that we are pro-
tecting the rights of only those em-
ployees who have lurge Pperquisites

sslariéy. ’

and Nigh

¢
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Now, the IOC pesple will be getting
one grade of salary and ibhe Esso
people will be getting much highex
than that. As it is. there is a grie-
wance in the country the IOC men are
getting salaries much higher then the
normal salary structure in the counry:
Tomorrow, the IOC people will say,
‘How is it that a concerm where we
have a control Iike Esso should pay a
higher salary? You should pay us
also the same high salary.” Then what
will you do?

Another point is: how are you going
to utilise these people. To get the
best out of them, Rive some responsi-
bility to these people. Some such
policy also will have to be worked out.

With these reservations and doubts—
(Int¢rruptions) yves, which I have in
my mind and I am sure these will be
de<~pelled—the basic objective of the
Bi]l bewng really good, I support the
Bl

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): As has been pointed out
by many hon. Members, the Bill really
1el 1tes to gonly a small part of the Esso
undertakings in the country. Esso, in
rcality, has three undertakings. Omne
is the ¥sso refinery whigch includes
also the businesg of crude and then
Esso distribution which is the present
Esso Marketing which is the subject
matter of this Bil} ang the third one
is the Lube company which is indepen-
dent of this undertaking, 50 per cent
of which is owned by the Government
of India #nd 50 per cent by the Esso.

We came to the House with this Bill
because under the law we cammot take
ever any foreigns company or any part
of the foreign eompany except withh
the sanction of the Paxliament, So faz
as the Esso refinhepy and the Lube is
concerned, thess two compidnies xre
registeved in India, S0, any thke over
or any purchass of the majeority shures
af that com iz in the snatunte of &
commerxgial transaction which does not

India) Bill

nesd any sanction on the art of the
Parliament. It can be done under the
law of the land.

¥r. Madbu Limaye is trying to make
ot of a casep by innuemdo that we
should have got that also through this
Parliament. The law of the land
which this Parliament has passed does
not permit that it, should be brought
before the House. There ig no point
in b before the House some-
thing which the law does not permit.
Therefore, if we did not bring the
problemn of the take-over of Esso by
purchase of 74 per cent shares of their
refinery and the Lube to this House,
it is not because that we wanted to
hide it ag anybody can go and find out
from the Company Law register but
because it was not neceéssary under the
aw whereas this Bill has come before
the Parliament, as it is necessary
under the law. He also raised the
questiori whether there was some in-
fention of taking it over by an ordi-
nance. It was one time i1though that
we could. Because some hon, friends
including those who do not have that
much progresgive view are finding
fault with me that we are already
late, it was one time thought that it
may be taken over by an ordinance
but we thought that ag the Purliament
was going to be in segsion, it should
come before the Parliament in the
form of this Bill and there was cer-
tainly a delay of a month or so in the
acquisition of these underitakings But
I suppose that that ig inevitable in the
system which we have to {follow in
this country.

Then I was asked: Why did you
not take it yp immediately,—the whole
lock, stock and barrel, without paying
a. penny. Only ohe man g¢ould do this
in this would that ig Eddi Amin ot
Ugasnda and nobody else. Only Idi-
Amin of Uganda could take over in
this  snammer lock stock and  barral,
without, paying a penny aend ihrow
them out. Irag has nationalised, but
alter payimg f2ul¥ compehsation. Iraq
also digd wnet mationalise the wiwle
thing, they left out theg ¥French part nf
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it. They only nationalised the Britigh
part of it but left out the French part
of it. I know this because I was there
when this was done. Iragq has paid
compensation and even Pregident Col.
Gadaffi hag paid compensation. What
he has said is, I will take over now,
I will pay compensalion later,

SHRI VASANT SATHE: You have
not nationalised anything in this coun-
iry without paying compensation!

SHRI D. K. BORODOAH: This policy
of nationalisation without compensa-
tion has not been accepted in this
couniry and also, generally sgpeaking,
in the civiliseq world. To take with-
out compensation will be difficult for
me. For that matter any Government
it will be difficult for any Government
in this counfry under the existing
Constitution. But what I want to pro-
pose is this. This is take over of 74
per cent. Somebody asked; Why did
you not take over 100 per cent, why
only 74 per cent?

MR. DEPUTY SPEAKER"* Where
is thig 74 per cent? You have been
saying that ‘I need mnot come to the
House for it'. It is not in this Bill.
And if I hear the Minister all right,
he has been saying again and again
that he does not need to come before
this House.

SHRI D. K. BOROOAH: In my in-
troductory speech I did say thig and I
mentioned there that we have to take
74 per cent. 1If you, in your wisdom,
fee]l that it is not necessary to reply
to that point, I will not. ...

MR. DEPUTY SPEAKER: I am
befuddled by the whole thing.
SHRI D. K. BOROOAH. It is very

simple.

SHRI VASANT SATHE: ¥He has
mentioned that Iin the Statement of
Objects and Reasons.

MR. DEPUTY SPEAKER That is
“true; that iz not part of the Bill.
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SHRI INDRAJIT GUPTA (Ali-
pore): What happens is, this actually
precludes this House from discussing
the mechanics of the whole commer~
cia}] transactions which may take place
in future, namely, the acquisition of
74 per cent of gshares. How has it
nothing to do with this Bill?

SHRI D. K. BOROOAH: There are
two aspects. One is the total picture
in which we take over Esso market-
ing, Esso refinery and Lube Oil. But
Lube Oil and Esso Refinery are there
they are there run by Indian com-
panmes, working in this country. There-
fore I said, those things need not come
before the House. But this one forms
part of a foreign company. it is
actually extension of the branch of a
foreign company. If you want to take
it over it can be done only by an Act
of Parliament. That is the simple
issue. Now we are discussing the
marketing part of it. But because
some hon, Members have raised ihe
other point, I thought it is Dbetter on
my part to clarify certain doubts
which may be in their minds.

Then somebody said, it consisis of
junks. It is a registered, company
having process outlets ang some of the
installations which they have put up
are still working in this country.

SHRI INDRAJIT GUPTA: How old
are they?

SHRI D. K. BOROOAH: Some of
them are 10 years old; some of them
less than 10 wvears. ‘They are expand-
ing. And secondly it is a mistake to
say that IOC and ESSO or gome other
companies have put their outlets in
the same place.

Bombay has more foreign company
outilets than IOC outlets, because the
JOC ocame much later. In wmany
places, the foreign companies had been
there before the 10C eame. So, the
IOC could expand in those areas
where the foreign companies had not
gone. Therefore, at many places now,
in many -trategic points in the urban

316
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areas and the big cities, the foreign
companies have a larger number of
cutlets than the IO0C.

MR. DEPUTY-SPEAKER: How has
he arvrrived at this figure? ¥Hag he
some mechanism for this? Was some
assessment made? In '‘what way was

thie figure arrived at?

SHRI D. K. BOROOAH: A com-
mittee wag appointed to go into the
matter by the Government of India,
and it consisted of the Cabinet Secre-
tary, the Finance Secretary and the
Petroleum and Chemicals Secretary.
They ali went into it., Ultimately, it
came before a Cabinet committee of
which the Finance Minister was the
chairman, and the Industrial Develop-
ment Minister Shri C. Subramaniam
and myself were members. The Secre-
taries’ Committee had gone into it
very carefully. Therefore this delay

had taken place. They had studied
the problem.
SHRI INDRAJIT GUPTA: But we

must know the basis. Is it the book
value of these installations minus the
depreciation? Is Parliament not going
1o be told about it? We have to vote
an amount of Rs. 3 crores for acquisi-
tion of these installations, How has
this figure been worked out? What is
the Yasis of the calculation? It is not
stated in the Bill at all.

SHRI VASANT SATHE: Normally,
one takes the written-down wvalue.

SHRI D. K. BOROOAH: This forms-
part of a total package deal. They did
not adopt it one by one. They went
into the whole thing and came to the
conclusion that out of the Rs. 18 crores
that would he paid to them, for the
marketing part of it, there will be
this amount mentioned in the Bill,
namely Rs. 2.59 crores.

SHRI INDRAJIT GUPTA: Rs. 18

crores for ‘what?
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MR. DEPUTY-SPEAKER: That is
the difficulty.

SHRI INDRAJIT GUPTA: HEe is
speaking of one commercial transac-
tion, and this Bill makes a provision
for payment of Rs. 3 crores only. He
is mixing the two things.

SHRI D. K. BOROCATI: 1 am not
mixing it up. It is already mixed up.

SHRI INDRAJIT GUPTA: We can-
not pass a legislation by being hood-
winked like this. He must tell us how
for the purchase or acquisition of these
rights or this take over of this foreign
the amount has been cal-

company,
culated. What are the broad princi-
ples?” Nothing is being told to this

House. Are we to vote like hlind

people?

SHRI D. K. BOROOAH: He does not
have to votle for it blindly at all.

SIIRI VASANT SATHE: In valua-
tion, normally the written-down value
of a thing is taken. Is that the basis?
Normally that must be the basis.

MR. DEPUTY-SPEAKER: Apart
from that, I would like to pose this
question to the hon. Minister.

Will it be fair to this ¥ouse to get
the Bill through in consideration of a

certain hypothetical situation which
is not before this House? He has not
placed any statement before this

House, and we do not know anything.
We have just been told that this is
part of a bigger deal. What is that
bigger deal? Can we get through this
without knowing what it is?

SHRI INDRAJIT GUPTA: For the
first time, we are being told about
some mythical Rs. 18 crores, from
which Rs. 15 crores will go in some
future commercial transaction and we
are left with Rs. 3 crores which this
House has got to vote for now. What
is the basis of the calculation?

SHRI RAJA KULKARNI: The hon.
Minister should take the House into
confldence about it.
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" SHRI D. K. BOROOAH: As I said,

this was gRone into by a committee
consisting of the Cabinet Secretary,
the Finance Secretary and the Petro-
Jeurs and Chemicals  Secretary. and
- they discussed fhis mattur in great
detail, by argument, discussion and all
that, and they came to the conclusion
that this should be the figure. Cer-

tainly, the prico value of it would be
much higher. .

MR. DEPUTY-SPEAKER: So, this is
the book wvalue of those installations?
They could not have gone to the spot?
They could not have made physical
vetification?

SHRI VASANT SATHE: Is the hon.

Minister suggesting that the value is
much higher?,

SHRI D. K. BOROOAH: The real

value of the property would be much
higher.

SHRI VASANT SATHE: What is the
real value and what is the written
down wvalue?

. BHRI . D.. X. BORDQM It fs a. M
Aslsaidthjswasdmphxnm
xmttte ‘which went into it, discussed
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the amount. specifically eavme

this. partéicular item of. mmm rﬁ
these. details. were mone into. by the
Secretaries with -thely experts and
they came to this conclusion. On the
basis of that, the Cabinet Committee-
agreed. On that basis, the Bill has
come before the House. If you want.
me fo go into the actuarial accounts

allt that, I amm mot in a position to do
5D DOWwW.

SHRI D. K. BOROOAH:

thousand outlet points.
SHRI INDRAJI. GUPTA: What.

are the variowus types of installations
involved in this deal? Petrol pumps,
storage tanks?,

SHRI D. K. BOROOAH: And instal-
lations and@ office bulldings.

SHERI K.
(Bangalore)

HANUMANTHAIYA
Residential buﬁdings.

SHRI D. K. BOROOAH: Residential
buildings also.

SHRI RAJA. HULKAB!IL It :Includes-
the blending plant in Bombay.

MR. DEPUTY-SPEAKER: We are
going to pass this Bill with the ut-
most mpons!b{hty The Minister said
that the valuation of all these assets
of this company hasbeendonebya
hizh-pmmar commiittee consisting of so
and so. Obviously these redoubtable
gentdemen could not have physically
verifled it: they could have gone only
on the book valte. I think it 1s onlty
:!airtothef!ﬂu-uitwmgtm an
idea of what these installations are,
h.owmnnyatthninumtherﬁmihlt
the House alaso could have an idea

whether, they;. gve weallky  worth: *hi'

"Rs. 3 crores in iorelgnmh.

given te them.
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SHRI D. K. BOROOAH: Two and a
half crores.

Mostly it is installed petrol pump
outlets, 3,000 of them: Then there are
installations. Then there are build-
ings. 1 cannot give the whole inven-
tory before the House;, that will be
too difficult for me to do immediately.

off grawa wowra: o1 Wl
w7 ff fasr A ®Y? o v e
H A ST S A

SHRI D. K. BOROOAH: How can
one give the whole inventory of 3,000
petrol pumps here? It is naturally
based on the books of the company.

W AW woN.a AT WY A-
TATLY ®HUT TIUT FR¥FT 2 W@ & 7

SIIRI D: K. BOROOAH: 1 do not
think the payment has been exorbi-
tant: it Has been reasonable.

SITRI DINEN BHATTACHARYYA
(Lerampore): How is it reasonable?

SHRI D. K. BOROOAH: That is my
view,

SHRI DINEN BHATTACHARYYA:
7That may be your view. But the
question raised is, how is it reason-
able. How can you come to the con-
clusrion that this much amount is to be
paicd to the company? You must satisfy

the House.

SHRI D. K. BOROOAH: The House
means you or these members also?

SHRI DINEN BHATTACHARYYA:
I am including you also in that. You
yourself are not convinced about it—
the way you have explained it.

SHRI D. K. BOROOAH: I am con-
vinced; if I were not, I would not have
come before the House. I am convinc-
ed that the payment suggested has
been reasonable. I have no doubt in
my mind about it. It is for hon.
members to accept it or reject it.

3431 LS—12
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Sir, there are one or two points
which are important. The most im-
portant point that has been raised is
about the workers; the security of
service of the employees. This, 1
think, is of great importance. There-
fore, even before discussions were held
and we were coming to a conclusion
about it, I went to Bombay and ad-
dressed the workers and assured them
that their security of gervice, their
existing facilities, would all be ensur-
ed. We stand by this, and we will see
that the benefits which they enjoy now
would be respected.

(SAKA)

SHR1 VASANT SATHE: The work-

ers, not officers.

SHRI D. K. BOROOAH : I said,
“workers.”” So far as the officers are
concerned, certainly we are not going
to disturb them and shall respect
whatever benefitg they are getting, but
there are some officers in the top and
I do not know whether we can give
them high scales of pay or not (Inter-
ruption). Therefore, so far as the top
officers are concerned, 1 canmnot give
any assurance. I understand that
some of the senior officers are not
willing to serve this company.

SHRI RAJA KULKARNI: Five of
them are leaving.

SHRI D. K. BOROOAH: Shri Jyotir-
moy Bosu and many other Members
raised the gquestion as to how it is
that we have not accepted their trade
marks and patterns. What we have
done is this. The YOC in this country
has also built up its own patterhs and
trade marks. Because the name of
Esso is going to be changed into
Hindustan Petroleum Co. and for a
yvear we will contlnue with their pro-
ducts as an interim measure, but cer-
tainly we would like to have our own
patterns and products and labels and
perhaps that will be consistent with
our attitude towards control of the

commanding heights.
Mr. Sathe raised the point which is

very moot. He asked how it is that
we did not accept 75 per cent but took
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only 74 per cent. Yes, Sir. There is
a point in what he gaid. According to
the Companies Act, even with 28§ per
cent minority control, although the
majority control is 74 per cent, the
minorities have certain rights; that is
to say, in certain basic matters, it
cannot be done without their consent,
like changing the equity and loan ratio
changing the basic capital formation
of the company and a number of other
matters. But this will continue only
for seven years, because, after seven
vears, by a procesg which we have ac-
cepted, all these companies will come
back to be completely owned by the
Government of India through the
Hindustan Petroleum Co. What we did
and how we did was this. For seven
years they have agreed to give wus
crude oil; they will give us the supply
of crude o0il. If is a fact that crude
o0il can be had from the Arab coun-
tries and other producing countries.
In the presént contexi, as you know,
their pricesg are higher than those of
the foreign companies. The Arab
countiries and other petroleum-produc-
ing countries have got a contract
which they entered into with the
foreign companies. Even now, the oil
industry in those countries is controlled
by the foreign companies; the Govern-
ments have not taken over the control
of the o0il industry in those countries.
They are—taking control of the oil
produced up to a point; in some places
it is 25 per cent; in some places it is
50 per cent. The price of oil that we
buy from the producing countries is
around 11 dollars per barrel

From the companies we buy at 8.5
dollars. There is a margin of dif-
ference which benefits us if we get
from the companies. For seven years
they have agreed to give us oil. If the
international price goes down and if
the o0il producing couniries offer us a
lower price certainly this price will
be lower.... (Interruptions). Their
price should always be lower than the
internationa) price for seven years. In
the meanwhile if we strike o011 our-
selves or if we get oil at a lower price
from other countries we shall cer-
tainly buy. ... (Interruptions).
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SHRI BHAGWAT JHA AZAD: It
we strike o0il in our country and our
price is lower or if we get o0il at a
lower international price, would the
company be forced to out the price
under the contract?

SHR! D. K. BOROOAH: Yes. It is
very clear, there is no doubt about it.
Today we are getting oil at a price
which is less than the international
price. Afier seven years the company
will come completely under the Gov-
ernment of India and problems such
as these may mol arise. New dimen-
sions had already been created; new
horizons have appeared already. May
be, we can look after ourselves better
than what we are able 1o today. T.et
us not be under any misapprehension.
We have already entered into agree-
ments. A number of countries have
given us at leasi temporary relief. We
have, however, to be cautious. We
have to hasten somewhat slowly. 1t
may be easy for us to say that we
shall do something, which physically
it is not possible for us to do. 1 would
be happy if I could {ake over ihe o0il
companies immediately, but it is the
constraints of the o0il situation that
have really stayed my hand. Sc¢ fa: as
the other companies ure concerned
what has been said in Ramayana aptly
sums up the situation. When Vali was
killed by Ramachandra by an arrow,
it was said that the arrow which was
meant for Vali could also be used for
Sugriva. So, what we have done
today could be applied to the Burma
Shell or Caltex.

AN. HON. MEMBER: BOC is not

submittling to your proposal.

SHRI D. K. BOROOAH: So far as
BOC is concerned, it is directly con-
cerned with Oil India. They have a
small refinery. So far as Oil India
is concerned we have already started
negotiations. We have made up our
minds that we should like 1o have
majority shares and control Although
BOC owns 50 per cent of the shares
that company is entirely managed by
Indians. The Chairman is an Indian
and the Managing Director is appoint-
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€ed by us All the expatriates have
left thisz company. It is entirely run
by Indians and it is managed by
Indians. 1 am glad to report that
when the Russian Minister Mr. Shashin
visited Oil India he said that it was
one of the most efficient oil companies
ihat he had seen.

SHRI RAJA KULKARNI: Take that
26 per cent.

SHRI D K. BOROOAH: Please do
not be in a hurrv. You have been
here earlier than me.

SHRI RAJA KULKARNI. You were
here earlier.

SHRI D. K. BOROOAH: But there
Was a gap. I was not here during
the period when this demand was
created. 1 am, after all, a servant of
ihis House. Now that I know that the
Members ot Parlhiament want It and
11 the entire country also there is a
demuand, I would like to implement it
as far as possible, within the con-
siraints that have been placed on us,
bhecause of the very delicate and com-
plicated oil situation.
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SHRI D. K. BOROOAH: Broadly
speaking, storage points and port faci-
lities also constituted the corpus of

the property which we are taking
over from this Company.
Therefore, I would request hon,

Members not to divide on this issue
but to pass it unanimously because,
when everything is said and done. it
is & progressive measure. It may mnot
fully progressive, but it is certainly
a step towards progress. Even my
esteemed {riend, Shri Jyotirmoy Bosu,

PHALGUNA 13, 1805 (SAKA)

Undertakings in 326
India) Bill

himself said that this is a progressive

Bill. He only wanted certain clari-
fications. Those clarifications have
been given. I am sorry to say that

some hon. Members have mixed this
up with the overall take over of Esso
Company. Therefore, there was a
little, if T may say so, area of lack
of clarification.
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SHRI D. K. BOROCAH: In tne
Board ot Management which 1s be.ng
considered I do not ihink there w.il
be any political persons. It will be
consisting mostly of administralars
and technologists.

PROF. MADHU DANDAVATE:
There ha< been a persistent demaud
from both sides of the House that a
wider and comprehensive agreemcnt
should be arrivead al. The Mmiscliar
should take up 1nto confidence and teil
us the position.

SHRI D. K. BOROOAH: Althougua 1t
does not come under this Bill. i1t dues
not form part oi this Bill, I have
moentioned 1n my speech thqdat we can
certainly consider taking people 1.0
confidence regarding the broad out-
lines of the agreement at the appro-
priate time.

MR. DEPUTY SPEAKER: The gues-
tion is:

“That ithe Bill to provide for the
acqguisition and transfer of the
right, title and 1interest of Esso
Eastern Inc. in relation to its under-
takings in India with a view to
ensuring coordinated distribution
and utilisation of petroleum pro-
ducts distributed and marketed 1n
India by Esso Eastern Inc. and for
matters connecied therewith or in-
cidental thereto, be taken into con-
sideration.”

The motion was adopted.



